A judge of a district court in the United States, Beryl Howell had upheld the legality of the impeachment enquiry against the American President, Donald Trump by the Democrats. Furthermore, it is order by the Court to produce the report of the former special counsel namely Robert Muller which throws light upon the involvement of Russia in the election that took place in 2016. The judge ruled that the opponents of Trump, the Democrats do not need to fulfil the formality of approving a resolution to initiate the impeachment against the President. The Court read into the Constitution of the United States to hold that the Constitution empowers the House with wide powers that authorises it to initiate an impeachment proceeding against the President with a resolution in form of a vote. The Speaker of the House, Nancy Pelosi remarked that the judgement seems to be another hindrance to the Trump administration from claiming itself above the law. To the Republican’s argument, that legal threshold of conducting an impeachment proceeding is not met, Justice Howell said that the impeachment proceedings are completely legal and it is a constitutional responsibility to conduct it. Mueller in his report has suggested that he could not find sufficient evidence to point out that Trump had criminally conspired with Russia to win the 2016 elections. The administration of Trump had defied complying with the subpoenas issued by the Committees in the White House in the impeachment inquiry seeking to documents and testimony. Muller had submitted a document after conducting a twenty-two month investigation against Trump’s involvement in Russia’s campaign of hacking propaganda to enhance the candidacy of Trump in the 2016 elections. The investigation also covered the allegations of contacts between the Trump campaign and Moscow. The said above report was submitted in March to the U.S. Attorney General William Barr.
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